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COMPENSATION FOR VICTIMS OF CROSS BORDER FIRING
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Will the Minister of HOME AFFAIRS be pleased to state:

(a) whether the Government has approved any compensation amount for
civilian victims of cross border firing along the border;

(b) if so, the details thereof;

(c) whether compensation given to those who died due to terrorism or
Maoist violence has increased and if so, the details thereof;

(d) whether the Government is considering to give compensation to those
who received 50 per cent or more disability or incapacitation due to the

said reasons; and

(e) if so, the details thereof?

ANSWER

MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI KIREN RIJIJU)
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(a) to (e): Under the existing Central Government’s scheme titled
“Central Scheme for Assistance to Civilian Victims of Terrorist
/Communal / Naxal Violence’ for providing assistance for the
sustenance and maintenance of the families of the civilian victims
of the terrorist/‘communal / naxal violence a financial assistance of
Rs. 3,00,000/- (Rupees three lakhs only) is given for each death and
or permanent incapacitation case (disability of 50% or above) to the
affected family subject to the condition that no employment has
been provided to any of the family members of the family members
of the victim. In this scheme an addition of a new category of
Civilian Victims of cross border firing along the border is under

consideration.
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